
ORI GI NAL APP LICATI ON N o1 61/90 

P.C. GOPINATH VS. Supdt. of Post Offices and others 

Shri Alexander Thomas- 
for applicant 

5PM & 

Adjourned at the'request of the learned counsel 

.f or the applicant for admission on 

5.3.90 

SPM 

Shrj: Alexander Thomas 
for applican€. 

Shri Aboobackerfor ACGSC 

•Shri Ibrahim Khan takes notices on behalf of 

the respordents. Heard. ADMIT. 

Responders to file counter affidavit within 

four weeks with a copy to the learned counsel f or the 

applicant, who may file rejoirer if any within two 

weeks thereefter with a copy to.the le4rned counsel for 

the respondénts. 

List before DR.f or completion -  of pleahgson 

18th AprJj.990. 

7.3.90 

1LiZ 

None appears for the.applict. Respondents 
are represented through counsel. Time till 4.6.90 
granted to file reply, as prayed Lor. 

1c/icfl 

Tw•z 

None apriears for the applicant. ResponUents 

are represented through counsel. Time till 2.7.90 
granted to file reply, as prayed for. 
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5.3.90 

I. 

7.3.90 

l 

.4 

• 	. I k/4 

k/4 
QVP 

(IL N 1:2 



2. 

o1- 161/90. 

Ooth sides are rpresentad through counsel. 
Time till 1.8.90 granted to file re;1y, as 
prayed' ror. 

2.7.90. 

TlJz 

• 	 None appears. £r,Je apn 	Rpjd.is 
are represented th'rou - c6Anl.Tr1e E11l31.8.go 
granted to fi—rejoinder,if any, as a last chance 

1 .8.90.. 

TWZ 

• 	 Nons appears for both sides. Rejoinder 
has not been filed so far in spite.of the time 
granted for the purpose. Hence, posted for 
hearing before the court on 1.11.90. 

31.80. 

ic& ND 

Mr. P V Mohanan for the applicant 

Mr. TPM Ibrahim ichan for. the respondents ' 

At therequest of the counsel.for the. 

applicant who seek's time to file rejoinder, call 
on 28.11.90. 
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None present for eer of the parties. 

Neither the applicant nor his counsel was preâent 

when.ie case was called to-day. 

The app1icantwas not present when the case 

taken up for hearing on the last ocáas ion also and 

the counsel for the applicant was then given a last 

opportunity to be present to-day. 

Hence, this application is dismissed for default. 

8.2.91. 
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